
115 JlJNt 22, 1911 Elrt/;'n Laws-J.e. 1'16 

SHRI INDRAJIT GUPTA: (Alipore) : The 
reply that he gave was ju.t in one word, namt'ly 
'No'. That can apply only to question No, 643 
and not to Q. No. 640. 

THE MINISTER OF RAILWAYS (SHRI 
HANUMANTHAlYA) : I made it clear in that 
letter that I had heard it as Q. No. 643. As 
they say tben: is slip ol the . tongut', thtTe may 
be slip of bearing abo. I t Was not that I deli· 
berately did it. I heard it like that, and, 
lberd'ot-e, I had IftId out the answer to 
Q. No. 643. 

MR. SPEAKER: The Question Hour wu 
alto clcad at that time. 

SHRI HANUMANTHAIYA: When I heard 
it, I l'Omtrued it like that. 

MR. SPEAKER : He can mal .. it up nt1<t 
rime. We .hall put the JJI'IlP« reply of the 
hon. Miniater und~ Q. No. 6fO and not the 
one that be guessed and read ou t ) 

SHIll HANUMANTHAIYA: Yes. 

u.,. ..... 
PAPERS LAID ON THE TABLE 

THE MINIS fER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUjRAL): On brhalf of Shri 
Uma Shankar Dikshit. 

I'bq: to lay on the Table a copy of the 
Mysore Housing Board \Amendment) Rules. 
1971 (Hindi and English VenioOlJ published 
in Notification No. G. S. R. 61 in the MYlOre 
Gazette dated the 27th February, 1971, under 
_tion 75 of the Mysore HOUling Board Act, 
1962 read with clause (c) (iv) of the Proclama-
tion dated the 27th March, 1971, iMued by the 
President in relation to the State of MYlOre. 
[P/Qud in Librar) Su No. L. T.ml/71] 

MYIOIlE CoURT FEU AND Sum V AWATION 
(AMENDMENT) RULEI 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
NITIJVV SINGH CHAUDHARY) : I bes to 

lay on the Table a copy of the Mysore Court 
Fees and Suit. Valuation (Amendm~nl) Rules, 
1971, publiehed in Notification No. "G. S. R. 
297 in the MYIOn: Gazette datd the 27th August 
1970. under sub-section (3) tlf _lion 78 of 
the Myaore Court Fees .nd Suit. Valuation 
Act, 1958, read with clause (c) (vi) of the 
Proclamation dated the 27th March, 1971, 
iuued by the Presidmt in mation to the Stale 
of Mysore. [Pt."';" Lib_:!. S,. No. L. T. 
-462/71] 

ApPaOPRlATION Aocou,,'TI {DI!nNCE SERVlcD) 
AND CIvIL 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I Jxog to lay on the Table-

(I) A copy ~ch of the following Rl'pOMI 
undrr artielr 151 (I) of the Conati-
tution :-
(i) Report (Hindi v~nion) of the 

Comptroller and Auditor Gcn"ral 
of India on the Appropriation 
Accounts of the Central Govern-
ment (Defence Services) for th year 
1969-70. (Pl"",d;" Lilw • ...,. S" No. 
L. T.-490/71] 

(ii) RI'pOM (Hindi and F.nglish ,,",ionl) 
of the Comptrollcr and Auditor 
General of India on the Appropria-
tion Accountl of the Central Gov-
erument (Civil) for tbe year 1969-70. 
(Pltuld ill LihrlJr". S. No L. T.-
491/71.] 

(2) A copy of Apprropriation Accountl of 
tbe Defenee Services, for the ynr 1969-
70 and Commrrcial Appendix thereto 
(Hindi venion). (PI4tu, ill w..ry. s,. 
No. L. T.-492/71.] 

(3) A copy of the Appropriation Account. 
Civil, for the year 1969-70 (Hind. and 
English venions). (PI4tud in Libra...,. sf, 
No. L. T.-493/7J.] 

12." lin. 
MOTION RE : APPOINTMF.NT OF JOINT 
COMMITTEE ON AMENDMENTS TO 

ELECTION LAW 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRJ\J SINGH CHAUDHARY) : I 
bes to mov~ : 


